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UPON hearing the counsel the Court made the following
ORDER

None appears for the appellant.

Counsel for the respondent submits that she has
been engaged recently by the State and further the
matter has been included in the final hearing list
suddenly, as a result of which, she could not seek
instructions from the concerned authority.
Accordingly, hearing is deferred for one week. The
matter to retain its position.

[ Charanjeet Kaur ] [ Anita Rani Ahuja ]
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